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BUSINESS OF THE HOUSE

Shri S. A, Dange (Bombay Ccntral

South):
ing.

Mr. Deputy-Speaker: The result of
“the division is Ayes 149; Noes 62

The machine is not work-

The

Minister of Parliamentary

Affairs and Commanications (Dr. Ram

Subhag

Singh):
nounce that the buginess in the House
for tomorrow, the 7th April, 1067 will

Sir, I beg to an-

The motion was adopted.

be as follows:

(1) Further consideration and
passing of the Minersl Pro-



Bol

ducts (Additional Duties of
Excise and Customs) Amend-
ment Bill, if the RBill is not
finished today.

(2) Consideration and passing
of the Constitution (Twenty-
first Amendment) Bill,

(8) Consideration and passing
of the Finance Bill.

49éx

(4) Consideration and passing
of the Essential Commodities
(Amendment) Bill.

If the House agrees, Private Mem-
bers’ Bills may be taken up after the
above Government Bills g.¢ disposed
of and if necessary the House may
sit longer tomorrow 1o complete the
business.

Shri S. A, Dange (Bombay Central
South): Sir, there i something
wrong. When I pressed from here
something was registered, byt when 1
pressed from here nothing was regis-
tered.

Mr. Deputy-Speaker. If there is
any defect it will be removed.

Shri 8. M. Banerjee (Kanpur):
Mr. Deputy-Speaker, Sir, according
to the announcement just now made
by the hon. Minister there are many
Bills including the mnst  jmportant
Bill, the Essential Commodities Bill,
which are going to be passed tomor-
row. What will happen is, all the
important Bills, where we want to
take part in the discussions, are going
to be guillotined and, uitimately, the
Private Members' Bills alsa will not
be taken into consideration, Sir, to-
morrow is the last day of th;s gession,
and the hon. Minister wantg 10 rush
through all this business. I would re-
quest him not to do suo. They have
already extended the Rajya Sabha
sitting up to the 10th. Let yg also sit
up to 10th to pass these jmportant
legislations with full responsibility,
because all the textile mills are still
facing closure and it ig not an easy
job. There are two other statements
which the hon. Minister promised to

133 (Ai) LSD—10.

CHATTRA 18, 1880 (SAKA)

BOH, a3éa
me. One is about the recent judgment
of the Supreme Court about the

Fundamental Rights. He promised to
speak to the Minister of Law and said
that the Law Minister would make g
statement. Another was about the
closure of Laxmi Rattan Cotton Mills.
About 36 lakhs of people are facing
starvatjon. The hon. Mun;sier said he
woudd speak to the Commerce Minis-
ter and he would make a statement
here, Sir, this is a very important
matter. Let ug sit up to the 10th, We
are not going to lose by that. Other-
wise, let him make those two state-
ments also tomorrow.

sft gost wx gy (INHT)
IuTeAs W # gg AR WA
g & i et & oo Ry # foer
fAisT 3w fear & I & forg
fear frerr owva AT T & 1 oW
#T g&Ta faewel #1 @3 7 4R

Shri Umanath (Pudukkottai): Sir,
the proposal just now made is very
very unfair, because the effect of the
proposal will be like this. Tomorrow
is the only day in this entire session
for Private Members' Bills, and that
they are going to suppress. Secondly,
what is going to happen is, these Bills
like Eessential Commodities Bills, in-
volving lakhs and lakhs of workers,
their wages being deducted, are going
to be hurried through. BEven the time
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[Shri Umanath]

limit is going to be given. They
are going to hurry up, guillotine and
get it passed. These two are going to
be the worst affected because of that.
They are going to do it with their
majority. It is a rotten practice, the
most unjust and atrocious practice of
depriving the House and the Mvmbers
of the Private Members’ Business, the
only time when they can move their
Bills, and depriving millions of
workers of half of their day's wages
without giving an opportunmity to dis-
cuss the provisions of those Bills. You
want to hang a person without giving
him an opportunity toc have his say.
The temerity with which the Govern-
ment hag come here with proposals on
such an important question facing the
nation is most atrocious. I oppose it.
Yesterday, with their slender majority
they did it. They are using thesr
slender majority for purposes which
are palpably wrong. They must with-
draw the proposal which they have
now made. The only other course
left to them is to extend the session.
To get over the problem of extending
the session, which they have done be-
fore, they are trying to deprive the
Private Members of theiwr right to in-
troduce Bills and deprive the workers
of their nghts. This is very wrong. I
oppose it. I appeal to the members of
the Congress party to persuade their
Ministers not to resort to rotten tactics
like this.

Shri Bal Raj Madhok (South Delhi):
When we fixed the time table with the
Speaker then 1t was assumed that we
are giving four hours to the Land
Acquisition Bill, four hours to the
Essential Commodities (Amendment)
Bill and three hours to the Finance
Bill. Then yesterday some time was
taken on the Svetlana affairs and
today the Land Acquisition (Amend-
ment) Bill has taken more time than
anticipated. Therefore, now either
some Bills will have to be held over
or the session will have to be extend-
ed, We cannot deny the right of the
Houge to discuss these Bills which are
of vital importance and which affect
millions of people of the country. So

B.OH.
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I would appeal to the hon. Minister to
accept the suggestion that the mespion
be extended by a day or two so that
all these Bills could be discussed in
detail.

Shri Nambiar (Tiruchirapalli): If
there is any difficulty in extending the
session by another day, we are pre-
pared to sit late giter 7 p.m. tomorrow.
We have no objection to that. But for
no reason whatsoever can we agree to
cutting down the time for the Private
Members' business. During the last
session of the last Lok Sabha once we
sat till 8.30 p.m in the night and then
also the House was adjourned only
for want of quorum. Therefore, I
would request the hon. Minister not
to reduce the time of two and a half
hours allotted for Private Members'
Business After all, 1t is given only
once g week.

Some hon. Members rose—

Mr Deputy-Speaker: Regarding
the time a suggestion has already
been made. So, only those who want
to make new suggestions need speak.

Shri S. K. Sambandhan (Tiruttani):
The Essential Commodities (Amend-
ment) Bill has been given the fourth
place in tomorrow’s business and not
immediately after the Mineral Pro-
ducts (Additional Duties of Excise
and Customs) Amendment Bill. Let
that Bill be brought up next to the
Mineral Products Bill.

oft gwougwWo WA () : T
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Shri 8. Kandappan (Mettur): It
would be very unfair to reduce the
time for the Private Members’ busi-
ness,

Mr. Deputy-Speaker:
has already been made.

Shri 8. Kandappan: If the Govern-
ment still ingigt that they cannot ex-
tend the session and everything should
be finished by tomorrow, then I would
suggest that in view of the importance
of the Essential Commodities (Amend-
ment) Bill, it should be given prece-
dence over the other Bills.

DPr. Ram Snbhag Singh: I fully
agree with the last hon. Member, be-
causc I have simply effected a little
change in the order of husiness be-
cause we want that the “onstitution
(Amendment) Bill. which rclates to
Sindhi language, may be tahen up
early tomorrow.

Shri Duftatraya Knnte (Kolaba)-
is there any urgency about it?

Dr. Ram Subhag Singh: There is
some urgency abont it. As he knows,
the other House has adopled it. It is
being postponed for a long time.
Therefore, we want that ir should be
adopted by this House tomorrow.

That point

Shri Umanath feels a bit more
agitated regarding workers hut Y
might be permitted to assure him
that we are as much protectors of
the workers’ rights as anybody else.

Shri Umanath: That is why you
are doing this.

Dr. Ram Subhag Singh: We shall
do our best to see that their interests
are fully protected.

Shri Nambiar has struck a balance
between the two hecause he has sug-
gested that we might sit, if necessary,
during the night also tomorrow. Iam
entirly in the hands of the House. If
the House agrees, 1 have no objection
to eltting day after tomorrow, but i
it {2 possible to do g0 we can  adopt

CHAITRA 16, 1889 (SAKA)
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all the Bills as well as Private Mem-
bers’ Bills tomorrow.

Shri Joshi suggested that the Busi-
ness Advisory Committee can meet
tomorrow and decide about the en-
tire thing. It is not Government’s
decision ‘The decision was taken by
the leaders of the Opposition groups.
Therefore if you sav anything, you
are saying that agairst your own
leaders and I am accepting your
suggestions.

Shri Bal Raj Madhok: After that
decision was taken, we have taken
extra time on other business and
therefore the time tahle already de-
cided in the meeting had been upset.

Dr Ram Subhag Singh: I agree to
21l the suggestinns but not to objec-
tionable ones. T do nrt agree to Shri
Tunte's suggestion hecause he feels
apitated.

Mr. Deputy-Spesker: Private
Members® business may be taken up
at 4 o'clock and we might sit longer
as Shri Nambiar suggested.

Some hon. Members: No.
Shri Umanath: He agrees to sitting
on Saturday.

Dr. Ram Subhag Singh: If we can
transact all the business tomorrow by

sitting an hour or so

sft wo wro well : T g,
a0

oo o wvr ey oY ¥w Wt
g3 § fr ff wAT 7 g G W@
2

I{ it is not possible, we will sit day
after tomorrow also.
figmexvEEm WY @
frr gy Do 11

Shri 8. M. Banerjee: If we Bit on
Saturday, the heavens are not going
teo fall.
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Dr. Ram Subhag Singh: I hsave
already accepted that. We shall sit
on Saturday if the business is not
finished tomorrow.

Shri Umanath: There should not
be any uncertainty. If the House is
to sit on the 8th, Members will book
their seats accordingly. When he says
that if it is not finished tomorrow, the
tendency wil] be to finish tomorrow
somehow.

Dr. Ram Subhag Singh: I agree that
we can sit on Saturday also to com-
plete thc business.

Mr. Deputy-Speaker:
Saturday.

So, we sit on

18.38 hrs,

MINERAL PRODUCTS (ADDI-
TIONAL DUTIES OF EXCISE AND
CUSTOMS) AMENDMENT Bill

The Minister of State in the Minis-
try of Finance (8hri K. C. Pant): Sir.
I beg to move:—

“That the Bill further to amend
the Mineral Products (Additional
Duties of Excise and Customs)
Act, 1958, be taken into considera-
tion ™

The object of the Bill is to replace
the Ordinance that was promulgated
by the President on the 15th Decem-
ber, 1966. A statement explamning in
detail the circumstances which neces-
sitated the promulgation of this Ordi-
nance has already been laid on the
Table of the House and I would re.
quest the Members to refer to it.

The House is aware that in terms of
the agreements coneluded with the
three major oil companies, namely,
Messrs Burmah Shell, ESSO and Cal-
tex, the ex-refinery prices in India of
the major petroleum products are
determined on ‘“import parity” basis
which include the following elements
In  aeddition to wharfage/landing
charges at Indjan partg of discharge:—

(a) f.0.b. cost at Abadan, and

(b) marine freight, marine insur-
ance and ocean loss applicable
from Abadan to the Indian
ports of discharge.

The selling price which is also con-
trolled is, on the other hand, deter-
mined on the basis of ex-refinery
price plus marketing charges, profit ot
marketing companies and recoverable
duties and taxes. On the basis of the
above formula, the ex-refinery prices
increased after devaluation in terms
of rupees because of the changed

value of the Indian currency.
The refineries were accordingly
entitled to fix higher ex-reflnery

sel'ing price. It was foung that this
gave the reflneries an adventitious
profit because they were able to fix
ex-refinery price on their own pro-
ducts manufactured 1n India on the
basis of the notional increase of
similar ymported products as a result
of devaluation The i11iernal cost of
production had not increased in the
same proportion as the notional im-
port price It is to mop up this
difference that a higher additional
excise dutv is now proposed to be
levied This, however, cannot be
done in respect of kerosene certain
grades of refined diesel oils, light
diesel o0il and Bitumen without an
amendment of the Mineral Products
(Additional Duties of Excise and
Customs) Act, 1958 because this Act
has fixed ceiling limits in respect of
these products which will be exceed-
ed if the full additional excise duty
which is likely 1o be imposed imme-
diately or in the near future on these
items is actually levied. The Bill,
therefore, propose to raise the ceiling
limits in regard to these four pro-
ducts. The hon. Members will recall
that an Ordinance was issued on the
15th December, 18668 to enhance the
ceiling limits in regard to these four
items. The present Bill seeks to
replace the Ordinance. In regard to
the other petroleum products, the



